FORM G

INVITATION FOR EXPRESSION OF INTEREST
FOR M/S KRISTAL PROJECTS (INDIA) LIMITED
OPERATING IN BUSINESS OF REAL ESTATE DEVELOPMENT AT BANGALORE

(Under sub-regulation (1) of regulation 36A of the Insolvency and Barkruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

N RELEVANT PARTICULARS
1. Name of the corporate debtor along | M/S Kristal Projects (India) Limited
with PAN & CIN/ LLP No. PAN: AACCKO0263E
CIN: U07010KA2002PLC031169
2. Address of the registered office 34/35/36, Ambalipura Road, Bellandur,
Bangalore, Bangalore, Karnataka, India,
560037
3. URL of website Not Available
4, Details of place where majority of | Land Parcels and/or Development Rights in
fixed assets are located and around Sarjapur, Bangalore. (Details of
the Assets can be obtained from RP through
the following email id:
cirp.kristalprojects@ gmail.com)
S. Installed capacity of main products/ | Not Applicable
services
6. | Quantity and value of main | Not Applicable (since the financial
products/ services sold in last | statements of the last financial year are not
financial year provided)
7. Number of employees/ workmen | NIL
8. Further details including last | Can be obtained from RP through the
available financial statements (with | following email id:
schedules) of two years, lists of | cirp.kristalprojects(@ gmail.com. However,
creditors are available at URL: the list of creditors is available on IBBI
website - https://ibbi.gov.in/claims/front-
claim-details/25290
9. | Eligibility for resolution applicants | Eligibility Criteria is mentioned in the
under section 25(2)(h) of the Code | detailed invitation of EOI and can be
is available at URL: obtained from RP through the following
email id: cirp.kristalprojects@gmail.com
10. | Last date for receipt of expression | 24" July, 2026
of interest
11. | Date of issue of provisional list of | 3" August, 2026
prospective resolution applicants
12. | Last date for submission of | 8" August, 2026
objections to provisional list
13. | Date of issue of final list of | 18" August, 2026
prospective resolution applicants
14. | Date of issue of information | 23" August, 2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of | 22" September, 2026
resolution plans




16. | Process email id to submit | cirp.kristalprojects@smail.com
Expression of Interest
17. | Details of Corporate Debtor’s | Since no information has been provided by
registration as MSME the suspended board of management the
MSME status of the CD is unknown.

The Resolution Professional and/or Committee of Creditors reserves the right to amend,
modify or withdraw the Form G along with any of its terms thereof. R KD

Nilesh Rajendra

Resolution Professional

In the matter of Kristal Projects (India) Limited
IBBI/IPA-002/1P-N01225/2022-2023/14132

AFA valid upto: 30.06.2027

IBBI Registered Address: A703, Iskon Riverside, Near Shelaleikh Society,
Shahibaug, Ahmedabad, Gujarat-380004

Correspondence Address: 410, 4th Floor, Bluerose Industrial Estate,
Near Metro Mall and Tata Power Petrol Pump,

Western Express Highway, Borivali East - 400066 Mumbai

Email Id: cirp.kristalprojects@gmail.com

Date: 9" July, 2026
Place: Mumbai
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FORM G
INVITATION FOR EXP
FOR HUSTAL P

ON OF INTEREST
5 (INDIA)Y LIMITED

RELEVANT FARTICULARS
1. | Name of the corporate debior | M5 Kristal Projecis {Indiaj Limited
along with PAN & CENGLLP Mo, PAN: AACCKOZE3E
|Gl UDTO10KAZ002PLOO31 169
| 34735036, Ambalipara Hoad, Bellardur, Bangakse,
Bangalare, Karmataka, India, 560037
| Hot Available '
Land Farcals andfor Development Rights in and
| @round Sarjapur, Bangalore. (Detasts of the Assets
| can b oblained frem RP through the following
| mail ig: cirp.kristalprogects@Egmail com)
5 | Insfalled capacity of main products’ | Not Applcable
_|services
€ | Duantity and valug of mam
progucts’ services sold in last
| timancial year
7. | Mumbar of amplovess! warkiman
B, | Further detailz including last
| availabie financial statemants
(with schedukes) of beo vears, lists
of creditors-are avallable at URL

2 | Address of the registered office

3 | URL of website _
4, | Datails of place whera majonty of
fixed asssts are bocated

| Not Applicable (since the financial statements of
| the last financial vear 3 nod provided)

NiL
| Can ba abdainad from RP thriugh the Iullrmil'.:g
: amail &: cirp. kristalprojects@gmail com
Howeewer, fhe list of creditars is availabls on
[ 181 website -
. | ttps: /b gov.In‘claismssAront-claim-details/25260
4, | Eligability for rezoluflon appicants | Eligibaity Criteria is menbaned in the dalaied
| under section 25(2)(h) of tha Code | mvitatan of B0 and can be obtained fram AP
is auailahle =t URL: | throgsigh the following
_ _ | @mail i: cirp. kristalprogects@gmail com
10, | Last date for receipt of expression | 24th July, 2026
_|ofierest |
11, | Daba ol issue af provisional B51of | 3rd Augusl, 2026
| prospective resolution appicants |
12, | Last date for subméssion of
__ | abestions to provisisnal kst
13.| Date of issue of final list of
prospective esolition apphcants
14, | Date of issue af information
| mamorandum, evaluation matrix
and requsst far respdution plans o
| prospective resolution appicants
15.| Last date for subrmession of
| Fesalulian plars
16, | Pracess ernail id to submil
_| Expression of Interest __
17, | Details of Corporate Debtor's
reqistrataon as MSME

| Bth August, 2026
| 18th August, 2026

| 23nd Aupust, 2026

| 22nd September, 2026

| cirp kristalprojectsfhgrnail. com

E'F;im:;e no information has bean provided by the

| suspended bagrd of managemant the MSME
status of the GO s unkndawn,

The Resalufion Professional andfar Committae of Creditars reserees the right to ams nd, modiby
ar withdraw the Form G along with amyd of its terms thereof,

Date: 87 July, 026
Place: Mumbasi

Sd/-

Nilesh Rajendra Kolhari

ResalutionProfessional In the mattar of Kristal Projects {India) Limited
IBBIIPA-OD2P-NO1 22 5/2022-2023/14132

AFN walid upto: 30,06, 2027

1881 Repistered Address: AT03, iskonRiverside, Mear Shelaleskh

Sociely Bhahibaug Ahmedabad, Gujarat-380004
CorrespondenceAddress: 410, 4ih Floar, Bleerose Industrial Estate Near MetroMall and Tala
Power Petral Pump WeslarmExpress Highway, Borival East - 400068 Mumibna

Ermail Id; cirp kristalprojacts@gmail com

Registered Office: HOFC Bank House,
Senapati Bapat Marg, Lower Paral (Wast),
Mumbai - 400 013 and having one of is office as

£} HDFC BANK
We understand your world

Retail Portfolio Management 3t HOFC Bank Lid, 1st Floar, |-Think Techno Campus,
Kangurmadg (East) Mumbal — 400042

MANAPPURAM HOME FINANCE LTD.

Registered Office: 8/596 A, Padmaprabha Building, Near Sreerama Swami
Temple, Cherppu-Thriprayar Road, Thriprayar, Thrissur, Kerala-680567.

AL HAPPUSIAL @

This Corrigendum is issued to Auction Sale Notice dated 22-03-2026 published in Financial Express.
In the said Auction Sale notice pertaining to the Borrower RAMESH M, Loan Account No. NHL00340027185, Please
note the following to be read correctly as below:

CORRIGENDUM

MANAPPURAM HOME FINANCE LTD.

¥ LAMARPURAL g Registered Office: 8/596 A, Padmaprabha Building, Near Sreerama Swami
Temple, Cherppu-Thriprayar Road, Thriprayar, Thrissur, Kerala-680567.

CORRIGENDUM

This Corrigendum is issued to Auction Sale Notice dated 31-03-2026 published in Financial Express.
In the said Auction Sale notice pertaining to the Borrower CHIDANAND BADIGER, Loan Account No.
NHL00260018128, Please note the following to be read correctly as below:

PRESENT Reserve Price - Rs. 8,03,250/- (Rupees Eight Lakhs Three Thousand Two Hundred Fifty
Auction Only) date of Auction 27-04-2026.
Sale ToBE | Reserve Price - Rs. 7,22,925/- (Rupees Seven Lakhs Twenty Two Thousand Ning
Notice Hundred Twenty Five Only) date of Auction 29-07-2026 (should be 20 days from the date
READ . .
of issuance of the Sale notice).

PRESENT Reserve Price — Rs.15,08,208/- (Rupees Fifteen Lakhs Eight Thousand Two Hundred Eight
Auction Only) date of Auction 06-05-2026.
Sa_le 70 BE Reserve Price — Rs.13,57,387.2/- (Rupees Thirteen Lakhs Fifty Seven Thousand Three
Notice Hundred Eighty Seven Paisa Two Only) date of Auction 29-07-2026 (should be 20 days
READ : .
from the date of issuance of the Sale notice).

All other details mentioned in the said Auction sale notice shall remain unchanged.

All other details mentioned in the said Auction sale notice shall remain unchanged.

Date: 09/07/2026, Place: MYSORE Sd/- Authorized Officer, Manappuram Home Finance Ltd

Sd/- Authorized Officer, Manappuram Home Finance Ltd

MANAPPURAM HOME FINANCE LTD.

Registered Office: 8/596 A, Padmaprabha Building, Near Sreerama Swami
Temple, Cherppu-Thriprayar Road, Thriprayar, Thrissur, Kerala-680567.

¥ MANAPPURAM @

This Corrigendum is issued to Auction Sale Notice dated 16-04-2026 published in Financial Express.
Inthe said Auction Sale notice pertaining to the Borrower PRADEEP $ K, Loan Account No. NHL00910025355, Please
note the following to be read correctly as below:

CORRIGENDUM

MANAPPURAM HOME FINANCE LTD.

Date: 09/07/2026, Place: HUBLI
T KU N PP A m Registered Office: 8/596 A, Padmaprabha Building, Near Sreerama Swami
Temple, Cherppu-Thriprayar Road, Thriprayar, Thrissur, Kerala-680567.

CORRIGENDUM

This Corrigendum is issued to Auction Sale Notice dated 18-03-2026 published in Financial Express.
In the said Auction Sale notice pertaining to the Borrower DEEVINDRPPA BANDEPPA HARIJAN, Loan Account No
NHL00260035505, Please note the following to be read correctly as below:

PRESENT Reserve Price — Rs.12,09,420/- (Rupees Twelve Lakhs Nine Thousand Four Hundred
Auction Twenty Five Only) date of Auction 21-05-2026
Sa_le T0 BE Reserve Price — Rs. 10,88,478/- (Rupees Ten Lakhs Eighty Eight Thousand Four Hundred
Notice READ Seventy EightOnly) date of Auction 29-07-2026 (should be 20 days from the date of
issuance of the Sale notice).

Reserve Price — Rs.8,75,435.4/- (Rupees Eight Lakhs Seventy Five Thousand Four Hundred

auction | TPESENT ity Five paisa FourOnly) date of Auction 21-04-2026.
Sale ToBe | Reserve Price - Rs. 7,87,891.86/- (Rupees Seven Lakhs Eighty Seven Thousand Eight
Notice READ | Hundred Ninety One Paisa Eighty Six Only) date of Auction 29-07-2026 (should be 20 days

from the date of issuance of the Sale notice).

All other details mentioned in the said Auction sale notice shall remain unchanged.

All other details mentioned in the said Auction sale notice shall remain unchanged.

Date: 09/07/2026, Place: HASSAN Sd/- Authorized Officer, Manappuram Home Finance Ltd

Date: 09/07/2026, Place: HUBLI Sd/- Authorized Officer, Manappuram Home Finance Ltd

‘IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

THURSDAY, JULY 9, 2026
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MANAPPURAM HOME FINANCE LTD.

Registered Office: 8/596 A, Padmaprabha Building, Near Sreerama Swami
Temple, Cherppu-Thriprayar Road, Thriprayar, Thrissur, Kerala-680567.

? MANAPPLURAKN @

This Corrigendum is issued to Auction Sale Notice dated 31-03-2026 published in Financial Express.
In the said Auction Sale notice pertaining to the Borrower KAMALAMMA R, Loan Account No. MHL00340017000
Please note the following to be read correctly as below:

PRESENT Reserve Price — Rs.4,78,800/- (Rupees Four Lakhs Seventy Eight Thousand Eight Hundred
Auction Only) date of Auction 06-05-2026.
Sale ToBE | Reserve Price  Rs. 4,30,920/- (Rupees Four Lakhs Thirty Thousand Nine Hundred Twenty
Notice READ | OnlY) date of Auction 29-07-2026 (should be 20 days from the date of issuance of the
Sale notice).

All other details mentioned in the said Auction sale notice shall remain unchanged.

CORRIGENDUM

Date: 09/07/2026, Place: MYSORE Sd/- Authorized Officer, Manappuram Home Finance Ltd

J.C. Flowers Assel Reconstruction Private Limited
Registarad Office: 203-206, 2nd Floar, Wing A, Inspire BELC,
Bandra Kurla Complex, Bandra (East), Mumbai 400 051, India

CIN: UT4995MHZIMSPTC264081 | +81 22 678 4100
team|clarc|elare, com | www, jclare.com

[See rule 8 (1))
POSSESSION NOTICE

Whereas,

Tha undersigned being the Authorised Officer of J. C. Flowers Asset Reconstruction Pyl
Lid. , acting in its capacity as trustee of JOF YES Trust 2022-23722 (“JCF ARC" ) underthe
securitisation and Reconstruction of Financizl Assets and Enfarcement of Security
Interest Act, 2002 {(*Act"). Karnataka Bank Ltd. (“Assignor Bank™) has absolutely
assigned and transferred all the rights, title and interest in the financial assets pertaining
to M/s. & Sathya Ganapathi Constructions together with the security created thereof in
favour of JCF ARC vide Assignment Agresment executed on 4th March, 2024, In exercise
of powers conferred under Section: 13 (12) read with Rule 3 of the Security Interast
(Enforcement) Holes, 2002, 3 Demand Notice was issued dated April 17, 2022 under
Section 13(2) of the Act by Karnataka Bank Ltd. calling upon the

1) M5, S0 Sathya Ganapathi Constrections (" Borrower”), 2) Mr. Konda Pradeep, 3)
Mes, Konda Sushmitha, 4) Br, Konda Sandeap Beddy, 5) Mrs. Lakshmi Dagpthi K, 6)
Mrs. Anuradha & 7) M. Sesha Reddy K (“Guarantors™) to repay the total amount
mentionad in the notice being of Rs. 9,62,13,879.77 (Rupees Nine Crore Sixty Two
Lakhs Thirtean Thousand Eighl Hundrad Savenly Nine and Paisa Seventy Seven Only)
a5 on April 16, 2023 with further interast and costswithin 80 days from the date of receipt
of the said notica.

The Borrower, and Guarantors having failed to rapay the amount, notice is hereby given
to the Borrower, and Guaranlors and the public in ganaral that the Authorized Otficer has
taken physical possession of the secored asset describad herein belgw

The Borrower, and Guarantors in parficular and the public in general are hereby
cautioned not to deal with the secured assets and any dealings with the sacured asseis
will be subject fo the charge of JCF ARG for an amount of Rs. 9,62 13,879.77 (Rupees
Mine Crore Sixty Two Lakhs Thirteen Thousand Eight Hendred Seventy Ning and Paisa
seventy seven Only)as on April 16, 2023 with further interast and costs as mentionad in
dermand notice dated April 17, 2023 under section 13(2} of the Act issued fo the
Borrowers, and Guarantors by JCF ARC

The Borrowers' / Guarantors” attention is invited 1o provisions of sub section (8) of
section 13 ofthe Act, in respact of time available, to redesm the secured assets.

All that part and parcel of residential flat bearing flat Mo 001 kaving super built up area of
1540 Sq.Ft in ground flogr, In the multi storeyed building known as “HEMANTH
GOVIND”, including common area together with a car parking space No.001 in the
bazament, along with 520 Sg.FL. of undivided share of land in the site measuring 4630
a0 Fr. bearing Sy-No.8/2, BEMP Khatha No 287437820001, local body No 437/82,
situated in Tubaranali village, Varthur Hobli, Bengakuru.
And
Al that part and parcel of residential flat bearing flat Mo, 310 situated in ard fioor of the
building Enowm-as “Sri Wyshnavi Towers™, having right ower all comman areas of the
entire building and one car parking in the basement floar of the building, having supsr
built up area of 1275 Sq.F. with un-divided share of 324 Sq.FL., constructed on the site
bearing Municipal Mo, 10337714, sifuated at Belathur village, Kadugodi, Bidarahall Habd,
Bengaluru-580067
Authorised Dificer

J. G. Flowers Assel Reconstrection Pyl. Lid.

jacling in s capacily as irustee of JCF YES Trost 2022-23/22)

Date- July 04, F026
Place: Bangalore

of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company India% Limited acting in its capacity as Trustee of Arcil — Trust -2026 — 011 (“Arcil”) under the Securitisation and Reconstruction

and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest

(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the
said notices within 60 days from the date of receipt of the said notice.

And whereas, the said “ Original Lender” has unconditionalle{]ar]].d
efin

“Arcil—Trust-2026 — 011" allits rights, tittle and interest , in

irrevocably assigned, transferred and released in favour of the Asset Reconstruction Com
ancial assets along with the underlying securities, interms of section 5 of the SARFAESI Ac

%r(% gndia) Ltd. (Arcil), in our capacity as the sole Trustee of

vide Assignment Agreement dated 09/09/2025.

Sr.| LoanNo Name of the Borrower/Mortagager/ Outstanding Due |  Date of Date of Type of Description of Secured Assets
No. Guarantor Notice 13(2) | Possession | Possession
1] 0018sB Mr./Ms. Pujar Umesh (Borrower) T 3,74,050.25/- | 20/02/2026| 03-07-2026 | Symbolic | All That Piece And Parcel Property Registration District Vijayanagara Sub
MLO1595 | Mr./Ms. Durugappa M (Co Borrower) 2o o6 Registration Harapanahalli, Property No. 261/2 Katha No. 151200400300200347

Mr./Ms. Nelkudari Kalamma (Co Borrower)

19.80 Meters =

Measuring 3.80 X 19.80 Meters Situated in The Limits Arasikere Village Gram
Panchayath Harapanahalli Taluk. Total Area (Extent) Of The House 3.80 Meter X
75.24 Sq.Mtrs and bounded as follows:North: RoadSouth:
RoadEast: House Of Poojar DurgeshWest: Common Wall House Of Anjinappa

SALE INTIMATION AND NOTICE FOR SALE OF
SECURITIES PLEDGED TO HDFC BANK LTD.

Thi below mentioned Bomowers of HOFC Bank Lid. {the “Bank™) are hereby noified With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.
regarding the sale of securties pledged 1o the Bank, Tor availing credit facilities in the However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers mentioned herein above in {)articular and in public in general that the Authorised Officer
nature of Loans/Overdraft Against Securities. %‘eﬁgrl]l_egg\é% \tlgken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates
D to persistent defaull by the Bosrowers inmaking repayment of the oulstanding dues as - . . . . . . . , . . . . .
er g e i oms o b on s scnets v 1 egen i e R R
status or classified as NPA (Non-Performing Asset). The Bank has issued multiple notices! The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.
loan recall notice to these Borrowers, including the final sake nofica on the below-
mentioned date whereby, Bank had invoked the pledge and provided 7 days’ tme to the _ 3 ; :
Bomower to repay the entire outstanding dues in the below accounts, failing which, Bank Blate. _0\?.'.07'2026 Karnatak For Asset Recst)a/serAl(lzjttig(r)]rgg%g;:;e(rlndia) Limited
waould be at liberty 1o sl the pledged sscunties without issumg further nofice in this regand, ace. Vijayanagar-farnataka (Trustee of Arcil  Trust 2026 — 011)
The Borrowers have neglectad and failed to make duae repayments, therefore, Bank in
exercise of s rights under the loan agreement as a pledges has decided o sell [ dispose n . ASSET HEGONSTRUCTION GOMPANY (INDIA) I-TD
off the Securities on or after 16" July 2026. for recovering the dues owad by the Bormowers A h il "
o the Bank. The Borowers are hereby nolified to treat this as a notice of sale in /= rC II CIN: U65999MH2002PLC134884 Website: www.arcil.co.in .
Dl:llTl‘;:lliEﬂDE-' of section 176 of the Indian Contract Act, 1872, The Borrowers are, also, Praraisi ART REGISTERED OFFICE: The RUby, 10th F|00r, 29 Senapatl Bapa’[ Marg, Dadar (WeS’[), Mumbai- 400028, Tel: +91 2266581300
notifed that, if at any time, the value of the pledgad sacurities falls further dua tovolatility in
the stock market to create further deficiency in the margin requirement then Bank shall at
its discrefion 528 the pledged secunty within.one (1) calendar day, without any fsihernocfice in
this regard. The Bomrowan|s) shall remain liable to tha Bank for repayment of any remaining
outstanding amount, post adjustment of the proceeds from sale of pledged securibies
s Gutstardg | Dot R POSSESSION NOTICE | - |
: Baorrower's Name Amount as on!  Sale Whereas, the undersigned being the Authorized Officer of Asset Reconstruction GCompany (India) Limited acting in its capacity as Trustee of Arcil - Trust -2026 - 011 (“ArQ|I”Aunderthe Securitisation and Reconstruction
Ne.| Account Number 06" July 2026| Notice of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act % and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (“said Rules”) calling upon the following borrower to repay the amount mentioned against their respective name together with interest rates thereon at the applicable rates mentioned in the
1 POO0OCOOOOC2060) K P MALLYA 4.907.11 J07-07-2026] said notices within 60 days from the date of receipt of the said notice.
2 O00OOGCO0NE121| NAGENDRATR 5,363.79 107-07-2026 And whereas, the said * Original Lender” has unconditionally and irrevocably assigned, transferred and released in favour of the Asset Reconstruction Company gndia) Ltd. (Arcil), in our capacity as the sole Trustee of
T 000000000603 | SRIDHARA MURTHY B J 3.04,909.35 |07-07-2026 Arcil-Trust-2026 — 011" all its rights, tittle and interest , in the financial assets along with the underlying securities, in terms of section 5 of the SARFAESI Act, 2002 vide Assignment Agreement dated 09/09/2025.
§ OO 202] SHANKAR MANDAL 2.36,594 04 10707 2020 Sr. Loan N N fthe B M ding D Date of Date of Type of Description of Secured Assets
5_O0OCOUDOOXGT6] KUVAR SAURAV _ 88935182 |0T.07-2020 No| | e o cocer | OutsendnoDue | B 3o) | possession | Possession p
6 [ OOO0O00A064 | MADHU GOWDA MS a0 984 58 107-07-2026
7| OOOKIO0004099| BURHAN SAYEED 3.02.175.11 [22-06-2026 1] 0018SB | MrIMS, Afzal T (Borrower) 334370391/~ | 04/02/2026| 03-07-2026 | Symbolic | Davanagere Registration District, Davanagere Sub Registrar Office Jurisdiction,
B O00000000E 01| ANUBHUT! AGARWAL 937 812,37 [07-07-2026| MLO1574 | MrIMS, Sahataj A (Co Borrower) 19 /%31/%%26 Property Site No. 1163, Current Door No. :2887/1163 Measuring 20 x 30 Fts
o [O0OOO0OD1ETE| SURESH RATNA KUMAR 7.564 .61 |07-07-2026 Situated Limits Of Basha Nagara Davanagere Town Davanagere Dist. and bounded
SEELAM as follows: North: Road South: Site No. 1218 East: Site No. 1164 West: Site No.
10 | XO00OMKKNNETE | GEORGE CHULLIPARAMBIL | 10,08,157.04 {06-07-2026 1162
ABRAHAM ; ; — — ; ;
2| 0018SB Mr.IMS. Chidananda Murthy (Borrower) | %1310768.73/- | 23/01/2026 | 03-07-2026 | Symbolic | Property Situated Within Residing At Property No.(S) 1292, Bearing GrPid
EL ﬁﬁﬂm EM""’” 5&;? E;“E;E ML02259 | Mr/Ms. Pannyamma (Co Borrower) s No.15120100180120141 Situated in Pandomatt Village, Pandomatt i am
1 xixixxi:k:};ﬁnsu SUNITHA ARASU : 4.670.25 107-07-2006 Panchayath, Wlth_ln The Sub-Beglstratlon District Of Channagiri, ChannagAr(Tq.),
ﬁ OOOO000CEXB358] HARISH PATNAIK 2'139 a0 lo7-07-2006 ea Davanagere (Dist.). Measuring: 6.096 MtsX 12.192 Mts =74.32 Sq Mts. The as
oo Total (Extent) OfThe House: 6.096 Mts X 12.192Mts =74.32 Sq Mts. and bounded
15 [XXAXXXAAXXB56] MOHAMED SALIM 30,224.00 107-07-2026 follows: North: House Of KN Prabhulingappa, South: Panchayat Road. East:
16 | XXXXXXXXXNGZS1) RAKESHV 5,310.79 107-07-2026 Property Of Veerabhadrachar, West: Property Of Ks Nagarajachar,
17 OO OO0NE04 )| PRAVEEN BHARADWAJ 2,94 576.00 |07-07-2026
18 OOOOGOOOET| G PADMANABHA REDDY 22,029,094 07-07-2026 3| 0018SB Mr.IMS. Markandaiah K (Borrower) T10,47,536.06/- | 22/01/2026 | 03-07-2026 | Symbolic | All That Piece And Parcel Of The Property Belonging To Susheelamma. K. In
10 PooooooonoeT32| BHARATHI SREEKANTH 7.74.646.23 l07-07-2026 MLO01486 | Mr/Ms. Susheelamma K (Co Borrower) 29 /%Si /02% 26 Davangere Registration District, Honnalli Sup Registration District, Honnalli Taluk,
20 1 000a0000onaE ]| RANJINI KUMAR 1 880.41 [07-07-2026 In Muktenahalli, Froperty NO.'|2'2,. Measuring 11.58.24. X 4.8768 Mts 56.49
91 | O00O0000eE311 | ASHUTOSH KUMAR SINGH 2 142.00 |07-07-202% Chadura MBTBI’S Situated In The Limits Of Mukthenahalli Village Mukathenahalli Gp
22 [onoooooooeses| RAJU B 2.186.00 J07-07-2026 Honnahalli Taluk Davangere Dist. And Bounded On and bounded as follows: North:
23 [Ooooooooosnnz| AMSAR B1,429.54 l07-07-2026 House Of Rudrappa South: Road East: Grama PanChayath Road West: House Of
24 OOOOGOOOOCENET| MANISHA ARDRA 12.07.804 64 107-07-2026 Gowramma
25 | XXKXRNANNXGE3D) G SURESH 11,082.00 J07-07-2026 4| 0022SB | Mr/Ms. Mahamad Sadiq (Borrower) 3502782515/~ | 21/01/2026 | 03-07-2026 | Symbolic | All That Piece And Parcel Of The Property Situated At Davanagere Registration
26 [ OO00O0O0TES | GOVINDARAJAN B 4,768,354 85 j07-07-2026 ML02192 | Mr/Ms. Kaiyerunnisa Modinkulai as on District, Honnali Sub Registratrar Office Jurisdiction, Davanagere Muslim Colony
27 | XOO0OOOXOMEET1 | VENUGOPAL VENKATARAMAN]  1,852.20 J07-07-2026 (Co Borrower) 21/01/2026 Chilururu Property No. 358/4 E-Swathu No. Measuring 4.572 X 28.956 Meter
2B | AOO00O0OCONEE02 | PANKAL PRABHAKAR JATHAR 2 04080 J07-07-2026 Totally Measuring 132.38 Sq. Meters And House Measuring 83.61 Sq Meters
28 1 0000000CCETER | GOVIND DESIKAN 268.185.00 j07-07-2026 Honnali Tq Davanagere Dist. and bounded as follows: North: Road South: Road
30 OOOCGOOO0NTE2Y| LALITHA CHAVAN 10,05,756.34 107-07-2026 East: Property Of Muneer Ahamed West: Property Of Althaf Begum
31 [POOONOO0E410| BRITTO GILBERT FERMAMDEZ! 1,981.00 J07-07-2026
12 [ 0000000003052 | SADHANA CANGADHAR 4.244.30 |07-07-2026 With furtherinterest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.
SHETTY However since the Borrowers mentioned herein above have failed to repa(}/ the amounts due, notice is hereby given to the Borrowers mentioned herein above in particular and in public in general that the Authorised
T OO 408 MALLIKARIUN REDDY 15.768.511.03 107-07-2026 %f(];lr(])t?(l; r?:; dAggAbgave taken possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said rules on the dates
KANDKUR The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured Assets will
3 OOOCOOO0N0E4 1| SHUBHAM CHANDRASHEKHAR| 5,76,003.01 |22-06-2026 be subjectto the charge of AssetReconstruction Company (India) Limited. For the above said amount with interest and expenses tﬂereon.
JOLAD The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem the secured assets.
35 OOOOGOOOINE2TS| SUGANDI PAI 5.20.711.47 J07-07-2026
36 |OOUKKXXNKERTZ ] DEEPAK KUMAR M 1,40,1849.82 |07-07-2026
37 | X000000000(2637| B S LAKSHMAN PRASAD 1,727.60 |07-07-2026 Date: 09-07-2026 SD/-, Authorised Officer
S |MRXXRAXNNRTSS2| AMBATI NAGAPALLAYI 2,038 82 07-07-2026 Place: Davanagere-Karnataka For Asset Reconstruction Company (India) Limited
39 0000000004551 | RIDHI SUNDEEP SHENOY 2.141.00 J07-07-2026 (Trustee of Arcil - Trust -2026 — 011)
40 OO ROCCN01 221 VENKATESH KATTIBMAMI 281 483.56 122-08-2026
41 DOXOOOUOKI366] CHANDRA RAMN 200125282 07072006 . ASSET RECONSTRUCTION COMPANY (INDIA) LTD.
98 [Roipnoeneita) BROWYA R ot Uliitbalrs i rC I I CIN: U65999MH2002PLC134884 Website: www.arcil.co.in
DATE : 09.07.2026 | PLACE : KARNATAKA Sd/-, HDFC BANK LTD. muries sz REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300
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A
25 503 FoRon®
PUBLIC NOTICE QAT | Sectimod eeien ‘BE 208 NG S0LIN 0500 FoRONE!
The public is hereby notified that our client is intending to purchase the land mentioned in the schedule below from the persons whose names This s to inform the general public that our > = -
are reflected in the table below who have claimed that they are the absolute owners of the property described in the schedule below. client Sri. N G Mruthyunjaya @ Kumar eonieleth: Tpuieds SpetimedE SodRLEMR $H3) HJTET Feor Betos YRAOT...
Any other persons and entities havinglasserting any right title, interest or possession, charge, lien, mortgage, lease, demand, G, Slo S A Gangappa, aqed about 69 TR SRCEMOE BTN O0 IBASRATO 10803 128331 20003 3B a2 e @mdgd Fo2)082308 Ssrende
objection of any nature whatsoever for the proposed purchase of the lands mentioned in the schedule below or any portion thereof, years, residing at No. 104, 9" Main Road, . 3 o o i - 5 s
are hereby called upon to notify the same in writing, together with all details and documents evidencing their claim, to the undersigned at 4" Cross, Gokula 1* Stage, 2° Phase, Bgtelaf LR e lolalv) R T03* $303ReBTNG. JOIW Te. m@@uﬁ Jzeedale b0 BRHFERY e BRRS.
the address mentioned below within a period of 7 (Seven) working days from the date of this Notice, failing which, it shall be conclusively Mattikere, Bangalore - 560054 who is the 2.05F. B0NTIEE CUGRITOTIS. TTE aFF.60F. DIZTES [BB, [PCTN HI3ROT BRI ©RE IDDIW, T
presumed and deemed that no persons other than the owners whose names are mentioned below have any claim over the lands described absolute owner of Property bearing No. ) : i " m% Gl ) . s S == sy o ’
below or objection for the proposed purchase and our client will proceed with the intended transaction, on the basis of the documents made 104:11:2, PID No. 1611752217, E%,Sé§3 d&&@dg, QDoHToZReFT ATeeST @, . FRAE® @&FWQ 000y e QBT Bex DesTEd %ﬂfa?{)}doﬁ
available by the below owners investing and incurring the cost of purchase. measuring East to West 50 feet and North 3) A0 ABeeIE . Soveiesen B3V 2NBLIOTS 33338 BReDIT, BIELBRIDE DTV
SCHEDULE to South 30 feet, totally measuring 1500 = * > G 2 5 & 5
(Description of Site(s)iplot(s) 1Sg s“faeed Zslt\;’aged a}m 'J(';hnvenlghR’:ad MR®OR SN SR0ES BRBLD 1506’.@6 ©)T N dg@é 2)902 305° 233 &mﬂécd)dg\ domoae@d
All that piece and parcel of immovable residential sites carved out of converted land bearing Sy.No.19/1, 19/2, 19/3, 19/4, 19/5, 19/7, * Stage, ase, Toss lain 2 A
19/6B1, 19/6A, 2011, 2012, 21, 22, 54]1, 55/1, 55/2, 56/1, 56/2, 56/3, 57/1, 57/2, 57/3, 57/4, 57/5 57/7, 57/6, situated at Singrahall Road, Yashwanthapura (Gokula), SREUNG. BHI NAMD, B DY ©O0R0E IFD, starieialel BioReid ma’i SRfeEhEte
village, coming within the purview of Jalige Grama Panchayath, Kundhana Hobli, Devanahalli Taluk, Bengaluru Rural District. gﬁn%aéofgdqﬁf‘;ﬁ'g;qO Igflg'nal Sale @Oéﬂt‘éaﬁ, BROEO FTarie o3 5%?{@0 BRS0DOE. - m%ﬁ":ﬁ) AprD] U%&OSJ%S@ esodrens
eed dal -06- vide
Site Current Site Owner Total East West North South No. 728/71-72 executed by nods _:—: S _'Jriﬁ@-"s aée@?mgd @Qd nitsod
Nofs). Extent Sri. Moodlagiriyappa, Sri. Mayanna and 30x) IDJATY Tyodeewods Bedh  riEdREeWRE
Sg.mts Sri. Perumal Naidu in favour of MG T 0 Bl Y R
A102 | i S Late Srinivas Murty | 11.48 | Site No.A97 | 30 ft Road | Site No.AT03 | _Site No.ATOT Sri. Lakshman Rao Sindhya. He had also RT3 TOBeOT) ooy I TWELFT I
A-101 | Si.AK.M.A Junaidi S/o 5.A Junaidi 1148 | Site No.AG8 | 30ft. Road | Site No.ATO2 | _Site No.ATOD odged & "é’a":“;:';‘r'e 'git;'“:“ reperd IBBOIRIieord BFFeodh Fe3 #0030y B
A-100 | Sri.Naveed Ahmed Sfo S Abdul Wajid 143.44 | Site No.A99 | 30 ftRoad | Site No.A101 | Private Property 2026 vide lost report No. 2287982/2026, 33018 B edB030eTeN0de B BLITD.
A78 | 8riG Sjo SV M48 | SiteNo.ABY | 30ftRoad | Site No.A79 | 40 ft Road Igspile ﬂdf the best efforts same could not 3 3333 298 B0’ NOW: Tuey TeeECHRR0R FRD
A-75 | Sri.N.Ameer So late N.Noor 111.48 Site No.A72 | 30 ft Road | Site No.A76 Site No.A74 Tﬁ(terraeﬁsre, itis requested that the general 530 TWoR0HT QTTrIEL B30 i?‘bm E0) Cﬂfadd'.)§ 30E B0, DTN @@d 2355
A73 | Mis Nilachala Developers 179.90 | 30 ftRoad | Site No.A74 | Site No.A72 | Private Property public who ever may find the said original 1 PA’E‘”E_,C‘;/L_L‘F.’ N°dff;ﬂ ;‘:"“é ccﬁfs?ﬁ (m0acin) ok FSeBImS. BOR B DRODES BT SRTL B BIeBIRRR
A-69 | Sri.M.Rashmi Wlo R.Ramesh .48 | 30ftRoad | Site No.A78 | Site No.ABB | 40 ft Road sale deed or person in possession of the RIS SR CIN: U07010KAZ002PLCO31169 230EO. BT, 20T CwEmEnEd HE3SER0RE
A55 | Mis Nilachala Developers 139.35 | SitaNo.A36 | 30 ftRoad | Site No.ABG | Site No.AB4 z:ﬁ:[fm fﬁgg:g?,‘:;mﬂg ;’;eé;]hi 7. [Antomons Sliooh owE | 34/35/36, Sowsms o Pt gt d oo S |
A-47 | Sri.C.V.Revankar & Smt.Premalatha Revankar 139.35 | Site No.A44 | 30 ftRoad | Site No.A-48 | Private Property from the date of this publication. A - |Botvacy iy oRER ) o e ‘ée EL(\:O&)O s
A43 | is Nilachala Developers 139.35 | 30ftRoad | Site No.Ad8 | SiteNoA42 | Site No.Ad4 Sm. Shrilata Hegde, Avocate - EE T ey Brobps. M6 Boovwrvanmgrion SEZHasn Sy
A-36 | i Ravidiwakar S/o lte R Krishna Rao 139.35 | 301tRoad | Site No.AS5 | SiteNoA35 | _Site No.A-37 C-203, Goodearth Terraces, s o o w3y BRe0m ORHIONZ WOBFD. VAN B0t By BB,
A27 | SriV.J.Surya Prasad 222.96 | SteNo.Ad | 30 ft Road | SiteNo.A28 | _Site No.AZ6 o001, Bangaiars 5600 e o Td‘a;”fm““@w com Beeetis FE0r S nodaen Sichied)s engas.
A24 |8l Rao & Smt.Gayathri N 222.96 | SiteNo.A7 | 30ftRoad | SiteNo.A25 | 40 ft Road IDated.: 07-07-2026. 5 S B
221 | Smt.Perveen Begum Wo Faroog.URRahman | 222.96 | Site No.A-10 | 30 ft Road | Site No.A22 | _Site No.A20 " PUBLIC NOTICE |
A14 | Smt.Sujatha.$ Wio G.Sundaresh 22296 | 30ftRoad | Site No.A17 | Site No.A13 | Site No.ATS 6. 3%;;’“’;1% j:*’fij;f RRrcien Nodiss m “ el T8
A6_| SriChetan Nanjunda Sfo Narjunda M.X 22296 | 30tRoad | SiteNo.AZ5 | SiteNoAS | SiteNo.A7 T of my dlent SRLMANOGARAN KRISHNAN, vho 38300 ﬂd
B-1 | SriPravin Chhotu Bahi Pranav Slo 3174500t | Pivate | GOftRoad | Landof | SiteNo.B2 REEAE TR 7 g il Bl
GANBFatd Property Vendors ryrwvrm——————— ] | T cirp kristalprojects@gmallcom sebeer o encumbrances from SRIVAIRAMUTHUR. & au?°d
B2 | Smt.Susheela Devi M.V & Sri Sreenath 22296 | Prvate | 60ftRoad | SiteNoBT | Site No.B3 i e il e Ty Teomzb Fewsres AT o oood ARG, YTta SMTLKAVITHA, the present file holders. Any
Mavannor Property e el a‘f& m:’ %:: Bagd M:; (BAaFRactR) ST T, | b/ govin/lams/rot- -claim- netaus,'zszgo person having any right, tte, inferest, ciaim o éd@
B-3 | Smt.Meenakshi S Slo Srinivasan.§ 222.96 Private 60 ftRoad | Site No.B2 Site No.B4 g, D1 b 60y, BuEe ) dduRe ;‘f;;f; & ounn SwtiEg SeNct Y 2 :;":"LT:L:;‘;:“?;::;°$J&¢;”:2$ ::
Ry R A kil e d i 9. [Botdob Fgme 25(2)(h) €LY | ST SRIRoRTR, same known in wiing along wilh th docurretzry eoridac; w@%\%
B-38 | DrAvinash.A. Sfo Basavaraja A 222.95 | SiteNoB37 | 60 ftRoad | SiteNo.B33 | 40 ft Road Yaag. SRoEmIt/EYTS B " S Suroncon s |somies o proof thereof, 1o the undersigned, within fourteen 2033 Bob 03
B42 | s Bhikhu Bhai Mali 22296 | SiteNo.B33 | B0 ft Road | SiteNo.B43 | Site No.B41 saa0 “9” B:z‘:::‘d K ok PN ) cirp kristalprojects@gmall.com wsee® 0 "Mﬂﬁn';‘;'g(m:z“’s‘;\;ﬁ“‘:fe‘g’m"gzgg‘ b by 08 Bom,ZORTSO
B-43 | Smt.Tara Den Madanlala Mali 222.96 | Site No.B32 | B0 ft Road Park Site No.B42 Sna Auct asRe 53 ogm S SiRcs SOt e FRDHERYLID. reference fo such claims and medan@s if any, mﬁ mﬁw&;&é @dmg
B45 | Smt.Poornima.M Dfo late M.Mallesh 22296 | 60ftRoad | SiteNo.B70 | Site No.B44 | Site No.B4B Hodclaobi smoe naiod  3eEed tajor 1. ::ﬁz ;:g-““ gded e badmeﬁ&"ﬁgﬁ:g";&gg*ﬁd- m G dd(&a
B53 | SmtK.V. Wio H Seenappa 222.96 | 60ftRoad | Site No.B62 | Site No.B52 | _Site No.B54 Sgien 9pc cinsgee bidet ajor weting i W"“ Sreng GarmE | o 100 il i gtecs and parcel of IES 83, BENIOOIY
Soby vgm WIS aimad Rg-wRoE G b e i 3zeease BIBERALI
B56 | SriPM.Vi & SriPM Kalyana Krishnan | 222.96 | 60 ft Road Park | SiteNo.B55 | Site No.B57 Rpesons SROBRAYom B30n e =30 [ Rusilantl House Proparty bucog S Ho 118 Zeasst OIBEMRIBD
B.61 | SriSreekanth N 22296 | SiteNoB54 | 30 ftRoad | Site No.B62 | _Site No.B6O ameoRaTL, 8¢ e, 2026 NG AT, b the BEWS Bl Mo TG DY Q0T
B-62 | SriNovel Dsouza & Smt.Jashroe A E 22296 | SitoNo.53 | 30 ftRoad | Site No.B-61 | Site No.B62 zg:: Sy _seag 35“ o TR T Groater Bengalury Linlls, BENP Ward BRReePs ZZTOL.
863 | Sri.Sharath Kashyap Sio N 222.95 | SiteNo.C52 | 30 Tt Road | SitaNoBB4 | _Site No.B62 St gitaca o (1) oo Lamn - R g 108 308 BELE
B-66 | G.Rahendran Sjo B.V. 222.96 | Site No.B49 | 30 ftRoad | Site No.B67 | Site No.BES o I oca 2eg < 23gc o] 2026 076 measuring East fo West: 12.40 Square meter Q61 2390200
868 | Smt.Archan Arvind Wio Arvind Deveraju 22295 _| SiteNoBA7 | 0t Road | SiteNo.BB9 | _Site No.867 Jomarach; 0 o B s L st s el
B-71 | Smt.Rekha.A Wio late 12.39 | SiteNo.B44 | 30ftRoad | 40ftRoad | Site No.B70 o VN | feet, along with Residential building Consisting P © 5
875 | SR Narasimha Murthy & 22296 | 30ftRoad | SiteNo.BY0 | SiteNoB72 | Site No.B74 Bom sectora. 228¢ 2ot 2026 S oA A 2EOL T, B3
Mr.B.G.Shil dRnsF 33 api E 300 X
i i " " " dondats e mopls § et @do cirp kristalprojects@gmai. com - 1500 Sq.ft Built-up area, Third Floor- 1500 Sq.ft RpeRolems®
B-74 | SriK.C.Jayanna & Smt.S.N.Shobha Devi 222.96 30 ft Road | Site No.B8S | Site No.B73 Site No.B75 Eatecd Bdessin Ry built up area, Fourth floor - 1500 Sq.ft built up ag‘@d&wd sBe3 3 5«\1
B76 | MrKrishna Mahan Slo K.5.Mahana 222.96 | 30ftRoad | Site No.B87 | Site No.B75 Park 5372, B ,we‘g,ﬁg"m;w ok 0 o e o b i i s o 233 3. 0%, 20,25,
B-77 | Smt.Shaila Rajanna Wo T.S.Rajanna 289.39 30 ft Road | Site No.B86 | 40ft Road Site No.B78 Y@ olmemd  Fod BE?ﬁPlAdACum.I roofed house, with \;'miﬁsd Flooring, wooden 0.3 g’oag o
B-78 | Sri.Vivek Hegde 222.96 | 30ftRoad | Site No.B85 | Site No.B77 | Site No.B79 MOEHOAAIARZS, EER 3508 [ESHARIERIA = m";‘m"“'k:‘"::;x :‘f“l;r"‘gn::';:::l'; 5%
B-84 | Sri.B.Rajendra So Gopal Krishna Bhat 22295 | SiteNo.B78 | 30ftRoad | SiteNo.B85 | _Site No.BB3 G m’“"’;’,'fkp‘"s"“m“;f, = e e A . atng s ebagroid gl &fomim@ie, 2t
B-86 | Sri.R.Siddharath & Smt.Shaila Rajanna 289.39 Site No.B77 | 30 ft Road | 40 ft Road Site No.B85 113 (2 22uré) 1045 BE3 o 3 IR ome0s: 9 ad, 2026 ¥ N B/ ﬂELmn, _uy;&:uc:n: nn:. o searing Sito ai/aewoi)é. .35,
887 | Sri-Madhu Joseph S/ late Dr.K M.joseph 222.95 | Site NoB76 | 30 ft Road | Site No.B38 Park 236 s eany 238 tepon g smog ooy o] Wl Lo g el Bontg, o33, ©B
: ; SmeaE e by : Road, South by Property Dy )
891 | 5r.G.A Kantharaj 1882 Sq.ft | SiteNoB72 | 30ftRoad | 40ftRoad | Site No.B90 s 34, Sy4 © Arod3/S i £7h melet, (@oneim) siuat seescy | | bearingSiteNo2T? ) BOT FHORR
GA i 0. / A gl ¢ Reo, 1038 meRS, BERY, : Ao, 1BBU/IPA-002/IP- N01225/2022- 202314132 G.C.Pradeep, Advocates 2T
Dated this 9" day of July 2026 93/10 e, “N.PLaw Associates TEP 3O/ war
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